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as a mark of respect to '.he memory of Shri 
Tajamul Husain and Shri V. K. Krishna Menon. 

[Hon. Members then stood in silence for one 
minute]. 

MR. CHAIRMAN: Secretary-General will 
convey to the members of the bereaved families 
our sense of profound sorrow and deep 
sympathy. 

RE. REQUEST  FOR  IMMEDIATE   DIS-
CUSSION ON THE SITUATION OF BIHAR 

SHRI NIREN GHOSH (West Bengal): I 
have a submission to make. . . 

M

R. CHAIRMAN : 1 will explain Are you going 
to hear me or not ? If you can resume your seat 
for one minute, 1 will explain the whole 
situation. Why are you unnecessarily taking up 
the time ? 1 have received a formal notice from 
Shri Advani. If he wants to say anything, let him 

say. 
SHRI NIREN GHOSH (West Bengal): Sir, 

I have also to say something. 
MR. CHAIRMAN: That is all right. 

SHRI GULABRAO PATIL : Sir, on » point 
of order. The Question  Hour       .   . 
SHRI RABI RAY : No Question Hour. 
{Interruptions) 

MR.  CHAIRMAN:     Wait  a     minute. 
Please hear me. Mr. Advani. 

MR. CHAIRMAN : Please resume your 
seat, Rajnarainji. 

MR. CHAIRMAN : Please resume your 
seat    That is all right. 

MR. CHAIRMAN :  Please resume your j
seat.    1 will explain.



 

MR. CHAIRMAN : One minute. Silence 
please. Let Shri Advani say and then I 
will allow you. If othersr-tilso want :o say, 
we will see. Why are you creating this 
confusion ? , . 

SHRI V. B. RAJU: Sir, I am on a point of 
order .   .   . 

MR. CHAIRMAN^: All right. 

 

SHRI V. B. RAJU: No, no. We will not 
allow. (Interruptions) Sir, this is Question 
Hour. It should not be taken up before the 
Question Hour. Only after the Question Hour 
is over, it should be done. 

SHRI RAJNARAIN : No. This is J. P. 
Hour,  Jayaprakash Narain  Hour. 

 

MR. CHAIRMAN : I have heard you. 
Please resume your seat. 

SHRI V. R. RAJU : Sir, only afte: the 
Question  Hour is over   .   .   . 

MR. CHAIRMAN : I know it. Will you 
please hear me ? 

SHRI V. B. RAJU : He cannot speak now. 

SHRI RABI RAY : He has been permitted 
by the Chairman. 

MR. CHAIRMAN : I will give a ruling. 

SHRIMATI PURABI MUKHOPA-
DHYAY : Please give your ruling after 
hearing us. 

MR. CHAIRMAN : The question of a 
discussion will not arise before we take up the 
Question Hour. The only point is, he will 
make a mention and then I will tell  you  what 
we should  do. 

SHRI NIREN GHOSH : Sir, I havt also to 
say. 

 
MR. CHAIRMAN : I will allow wu. 

SHRIMATI PURABI MUKHOPA-
DHYAY: With due respect to the Chair, may 
I submit... (Interruptions) I am also a Member 
of this Parliament- Up till now, nothing has 
happened to break the rules of procedure of 
this House. Sir, may I submit that the business 
rules of this House be observed ? Everything 
has to go according to procedure. 

SHRI RABI RAY : On a point of order. 

MR. CHAIMAN : I have made it pretty 
clear that we are not going to take up the 
point of discussion before the Question Hour 
is taken up. Only thing is, let him mention; I 
will tell you what wc should do. 

SHRIMATI PURABI MUKHOPA-
DHYAYA: It is never done. 
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SHRI BHUPESH GUPTA : I know h« has 
taken your permission but can he. . . 

MR. CHAIRMAN: Now please wind up. 

SHRI LAL K. ADVANI: I have risen with 
your permission and my point is that this is an 
extraordinary situation .. 

SHRt NIREN GHOSH : Sir, we have to 
discuss the role of black money and corruption 
in public life in this House immediately. 

MR. CHAIRMAN : Please wait. I will finish 
with him in one minute. 
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SHRI BHUPESH GUPTA : On a point of  
submission   to  you.       What  did   you 
permit him to-day ? 
(Interruptions) 

SHRI LAL K. ADVANI: I wish to point out 
why I have given notice for suspension of rules. 
(Interruptions) 

SHRI BHUPESH GUPTA: If the Bihar 
situation is referred to, rather than the 
procedural part of it, I should have my say. 
(Interruptions) 

MR. CHAIRMAN : Please resume your seat. 
I will make the point very clear whether the 
Chair is going to give permission today to 
discuss this question or not. I have thought 
about it. I am not going to allow this question 
to be discussed toiay. The Question Hour will 
prjeeed, and in consultation with the leader of 
all the parties, let the date be decided. Ws will 
consider and decide. 

SHRI NIREN GHOSH: Bihar Government 
does not exist.    It is fiction. 

(Interruptions) 

DR. R. K. CHAKRABARTI : We will not 
allow him to continue like this. 

(Interruptions) 

SHRI  NIREN  GHOSH:  You  ha.-t  no 
mandate from the    people.    You do not 
represent the majority in the country. 
(Interruptions) 

MR. CHAIRMAN: Wilt you please 
Resume your seat ? 

SHRI LAL K. ADVANI: I have not 
completed. 

MR. CHAIRMAN: Will you please resume 
your seat ? Now I have heard you sufficiently. 
The Question Hour is to proceed.. 
.(Interruptions).   Please hear me. 

(Interruptions) 

SHRI  RAJNARAIN:     No,  no,  today, 
today. 

(Interruptions) 

MR.   CHAIRMAN :   Please   sit   down. 
Please resume your seat. 

 
MR. CHAIRMAN: The ruling has 

been given by the Chair. It must be 
respected. If you do not want to res 
pect it, then you will h'lve to face the 
consequences. 

MR. CHAIRMAN: Now, I have heard you.

SHRI   LAL  K.   ADVANI:   I  h?.ve   not 

 

MR. CHAIRMAN : Please sit down. 
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SHRI LAL K. ADVANI : I have ao objection 
to a discussion. 

SHRI BHUPESH GUPTA: Let us have a 
discussion. But why should the Question Hour 
be suspended. . . 
(Interruptions) 

SHRI LAL K. ADVANI : Dr. L. A. Ahmad 
has sought permission to move a motion. I have 
no objection. 1 would say that this is a matter on 
which all Parties would like to be heard. It is not 
a question of one Party. 

SHRI BHUPESH GUPTA: About Shri 
fayaprakash Narayan Shri Advani may fed  
strongly.    We also feel     strongly... 
(Interruptions) 

SHRI NIREN GHOSH. Since they are being  
allowed,  I   will   also  have  my say. 

SHRI BHUPESH GUPTA:     All these 
Question  will lapse, if the Question  Hour is 
suspended. 

MR. CHAIRMAN: We will take up 
Questions. Would Shri Om Mehta like to say 
anything ? 

SHRI SULTAN SINGH : On a point of 
crder.. . 

(Interruptions) 

SHRI BHUPESH GUPTA: My name is being 
mentioned. As far as B^hir is concerned, we 
have our version and they h;ivc their version.   .  



 

SHRI LAL K. ADVANI: Sir, the point is. . 
. 

MR. CHAIRMAN: Mr. Rabi Ray, you are 
not allowing Mr. Advani also to say anything. 
You are inter- opting everybody. What can I 
do ? Please keep quiet. 

SHRI RABI RAY : I am not disturbing. 
But   the  Congressmen  are  disturbing. 

SHRI LAL K. ADVANI: Sir, he is not 
disturbing me. 

SHRJ RA1NARAIN: We are not dis-
turbing, Sir. We are hearing you. We aro 
listening to you. . . 

(Interruptions) 

DR. MATHEW KURIAN: Sir, l.t us 
discuss this issue. .There is no point in having 
the Question Hour today because the whole 
Government has been under question now. 
The whole Government is being questioned 
today. .. 

(Interruptions) 

SHRI OM MEHTA: Sir, with due 
deference to the people... 

(Interruptions) 

DR. K. MATHEW KURIAN : Sir, why 
should we have the Question Hour today? 

The whole Government is being questioned 
today. 

SHRI OM MEHTA: Sir, on the last day of 
the last session... 

SHRI RAINARAIN: 3>r, on a point of 
order. 

 

 

SHRI RABI RAY: Sir, they are rater-_ 
rupting him. 

SHRI LAL K. ADVANI: 1 could have 
completed my point but for these interruptions 
... 

(Interruptions) 

SHRIMATI SUMITRA G. KULKARNI : 
Sir, on a point of order. 

SHRI BHUPESH GUPTA: Sir, will you 
protect him from Mr. Rajnarain ? 

SHRI RAINARAIN: Sir, my request to you 
is this: Please protect this country from Mr. 
Bhupesh Gupta. . . 

(Interruptions) 

 

THE LEADER OF THE HOUSE AND 
THE MINISTER WITHOUT PORTFOLIO 
(SHRI UMASHANKAR DIKSHIT): Sir, a 
question has been raised now and the hon: 
Member wants the Rules to be suspended. .. 
(Interruptions)... and that the Question Hour 
should be utilised for the other subject the 
importance of which he has mentioned. .. 

SHRI  LAL  K.     ADVANI:   Not  yet; 
not yei. 

SHRI UMASHANKAR DIKSHIT: He has 
taken about fifteen minutes and the point that 
he made is clear beyond doubt. And, Sir, on 
that point you gave a very clear ruling that 
this question would be considered separately 
and then you called the Minister of State for 
Parliamentary Affairs  to  explain   the   
position. .. 
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MR. ADVANI: Please finish. 



 

SHRI LAL K.     ADVANI:  No.     He 
called me. 

SHRI UMASHANKAR DIKSHIT: Sir, so 
far as thjs matter is concerned, it is a matter of 
parliamentary practice and you should not 
allow any new precedent to be created, the 
precedent of taking UD any other matter, 
before the Question Hour,' however important 
it may, be except the obituary reference. No 
other matter should be taken up. Sir, the 
question was raised and you have given the 
ruling and the House is bound to accept it. 

SOME HON. MEMBERS: No. 

 

AN HON.  MEMBER : Let the Hmse 
function . . . 

{Interruptions) 

MR. CHAIRMAN: You are all elderly. 
Please resume your seat  .   .   . 

(Interruptions) 

SHRI SUBRAMANIAM SWAMY : On a 
point of order .   .   . 

(Interruptions) 

MR. CHAIRMAN : Please resume your 
seat . . . (Interruptions) . , . Let me explain 
once again. What the hon. Member Shri 
Advani wanted to say I have understood 
completely .,. (Interruptions)... I have 
understood him completely. Now, I have 
already told that I am not going to relax . . . 

(Interruptions) 

SHRI RABI RAY : How can you give a 
ruling ? We have not yet fully submitted our 
points . . . (Interruptions). 

  
SHRI RAJNARAIN:  He is the Minister 

without Portfolio... 
/ {Interruptions) 

SHRI S. P. GOSWAMI: Sir, he should 
Dot be allowed to speak now... 

{Interruptions) 

SHRI RABI RAY: Sir, please see who 
is interrupting. 

MR. CHAIRMAN : Please sit'dowa . 
(Interruptions) 
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MR. CHAIRMAN : Now the position is very 
clear. Shri Advani wanted to say something. He 
might not have said it in his own way. But I 
have understood him completely. (Interruptions) 
Please resume your seat. I am trying to explain 
the whole position. I have understood what Mr. 
Advani wanted to say. 

SHRI LAL K. ADVANI: May I read out the 
rule ? 

MR. CHAIRMAN : I know the rule. The 
Question Hour has to continue without any 
disturbance from any side. (Interruptions) 
Please hear me for a minute. 

SHRI LAL K. ADVANI : Before you 
complete, I wanted to point out the procedural 
aspect. The procedure is very clear. I would not 
like you to do anything against the procedure. 
(Interruptions) You cannot shout me out. Sir, 
Rule 267 under which I have given notice, says 
: 

"Any member may, with the consent of the 
Chairman, move that any rule may be 
suspended in its application to a particular 
motion before the Council and if the motion is 
carried the rule in question shall be suspended 
for the time being." 

(Interruptions) 

SHRI BHUPESH GUPTA : Having failed to 
dissolve the Assembly, they want  to   dissolve   
the   Question   HOLT. 

(Interruptions) 

SHRI LAL K. ADVANI : Let me complete, 
Sir. I would not yield. After giving notice of 
this motion, I came to meet you in the 
Chamber. You advised me not to press it. I said 
that I was willing to abide by your orders and I 
did not press for it. I requested you that if you 
felt, you could give me consent when it was 
raised in the House and in your discretion, you 
decided to give me consent. And you allowed 
me . . . (Interruptions) Sir, no matter of this 
nature can be raised without your consent. 

DR.  R. K. CHAKRABARTI  :  Sir  on 
a point of order . . . (Interruptions). He has 
already stated : Question No. 1. The Minister 
should now reply to Question No   1 . . . 

(Interruptions) 

SHRI K. D. MALAVIYA : Sir, . . . 
(Interruptions) 

MR. CHAIRMAN : Let me say something. 
You can allow me to say something so that I 
can conduct the business. 

SHRI BHUPESH GUPTA : Thl3 is 
Question Hour and not the 'Zindabad' hour. 
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MR. CHAIRMAN : I want to make it clear. 
I did not    give    my    consent . . . 

(Interruptions) 

 

MR. CHAIRMAN : No, no. Permission 
was given for mention. I have not given my  
consent.  That is very  clear . . . 

(Interruptions) 

MR. CHAIRMAN : Listen to him. 

SHRI OM MEHTA : And we do not 
waul to shut down any discussion. Sir. And as 
most of the Members from both sides of the 
House want a discussion, the Government has 
no objection, Sir, in having a discussion 
tomorrow in the same way as it was discussed 
in the last session. It cannot be today. 

SHRI RAJNARAIN : On a point      of 
drder .   .   .   (Interruptions) 

MR. CHAIRMAN : Tomorrow, we will 
take up this discussion at 12 O' Clock. Let us 
not waste our time. Let us start our Question 
Hour. 

(Interruptions') 
 

SHRI LAL K. ADVANI : Sir, I even recall 
that even you stated, "If I give you the 
consent, if you raise the matter, Mr. Ahmad 
would have also to say." I also pointed out 
that this is an occasion, this is a matter in 
which all parties would be interested. And, 
therefore, once you have allowed me to say, it 
is a formal motion. And in this formal 
motion, I want to place my opinion briefly 
why I regard it is necessary for suspension of 
the Rules, suspension of the Question Hour, 
and this to be taken up as the first thing. In 
Bihar, there is no government whatsoever . . . 
(Interruptions). It is barricades, bayonets, 
bullets and lathis and nothing else... 

(Interruptions) 

 
I am in the hands of the House. It is the 
House-that will decide. And, therefore, this 
matter should not be shut down and the 
Members should be allowed to express 
themselves either in my favour or against . . 

(Interruptions) 

SHRI OM MEHTA : Sir, on the lust day of 
the last Session, wc have discussed the Bihar 
situation.    But .   .   .   (Interruptions) \ 

 
MR.  CHAIRMAN : No, no   Ple;«e sit 

dov/n. 

ORAL ANSWERES TO QUESTIONS 

Diesel Oil for Maharashtra 

*1. SHRI DEORAO PATIL: Will the 
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state : 

(a) what are the details of the a%>ca-tion 
of diesel oil to Maharashtra .mde diuing the 
last three months, month wise; 

(b) what is the actual quantity of diesel oil 
supplied to the State during the same period ; 
and 

(c) what is the allocation of crude oil 
for the months of October, and Novem 
ber, 1974? 


